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vkns'k@ORDER 
 
PER: SANDEEP GOSAIN, JM 

This appeal filed by the assessee is directed against order of the ld. Addl. 

CIT(A)-I, Delhi dated 08-01-2024 for the assessment year 2005-06 raising the 

grounds of appeal as mentioned at Form No. 36. 

2.1 During the course of hearing, the Bench noticed that none appeared on 

behalf of the assessee when the case was call out for hearing. Therefore, in the 

absence of assessee or his authorized representative, the application seeking 

adjournment was dismissed vide even dated 16-04-2024. 
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2.2 From the records, it is also noticed that the assessee was ex-parte before the 

ld. CIT(A) who  confirmed the action of the AO in spite of providing various  

opportunities to the assessee. The relevant portion of his narration in the order is 

reproduced as under:- 

‘’4. However, in response to the above notice of hearing, no 
response or written submissions / evidences was filed by the 
appellant. The appellant has not controverted the finding of the 
AO in any way. No fresh evidence/ documents to support or 
substantiate its contentions have been filed by the  appellant 
during appellate proceedings. The appellant has not even 
furnished copies of stock statements from bank. Under the 
circumstancves, it is held that the appellant has failed to 
substantiate its 1st ground of appeal on trading addition of 
Rs.16,89,481/-. Hence, the addition is confirmed and 1st ground 
of appeal of the appellant is dismissed. 

 
2.3 On the contrary, the ld. DR in the Court was ready for arguing the case. 

Therefore, the Bench decided to dispose off the appeal ex-parte based on the 

materials available on record. 

2.4 After hearing the ld. DR and perusing the materials available on record, the 

Bench noted that the assessee was ex-parte before the ld. CIT(A). From the 

records, the Bench also noticed that this is second round of litigation as the ITAT 

Jaipur Coordinate Bench in the case of the assessee (ITA No. 686/JP/2012 dated 

02-06-2016) restored the matter to the file of the AO for deciding the appeal of the 

assessee afresh. Consequently, the AO made the addition which was challenged 

before the ld. CIT(A) but the assessee had not filed any response or documents / 
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written submission before the ld CIT(A). Hence, the ld. CIT(A) has dismissed the 

appeal of the assessee passing ex-parte order because of not filing of any  

controverting documents in his support. It is also noted that before the Bench, there 

was no afresh evidence/ documents  by the assessee to substantiate his contentions 

or rebut the findings of the lower authorities. Therefore, in such circumstances, the 

Bench has no alternative except to confirm the order of the ld.CIT(A). Thus appeal 

of the assessee is dismissed. 

3.0   In the result, the appeal filed by the assessee is dismissed with no orders as 

to costs. 

 Order pronounced in the open court on        02 /07/2024. 

                  Sd/- 

              ¼lanhi xkslkbZ½ 
          (Sandeep Gosain)   
       U;kf;d lnL;@Judicial Member 
Tk;iqj@Jaipur  
fnukad@Dated:-              02/07/2024 
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